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111 THE CEMTFAL ADMINISTFATIVE TRIEUIAL, JAIPUR BENCH,JAIPUR.
Date of Decizion: 13.7.2000
OA 556/96
Muraci Lal, Signal Inepector, Westeon Reilway, Fota Divizion, Pota.

.o Applicant

Versus
1. Union of India through Geéneral Manager, Western PFailway, Churchgate,
Mumbai.
2. Sr.vl.Signal & Tzlecom Enginssr, Western Failway, [ota Division,
Kota.
3. Shri Rajesh Gandhi, Enjuiry Dificer, Assti.lignal & Tslecom Ernginesr,

Shamgarh, Western Railway, I'ota Divizion, Shamgarh.
es . Resporndents
CORAM:
"HOWN'BLE MR.3.U.ACAEWAL, JUDICIAL MEMPEE
HO'BLE ME.S.PAPU, ADMIITISTFATIVE MEMBER

For ‘the Applicant ees Mr.BF.P.Mathur, proxy counsel for
,/7 , Mr.R.N.Mathur
Foi- the Eespondants eve MroHemant Gupta, proxy counsel for
: \ Mr.M.Rafig
ORDER
FER I-lOi]'BLE ME.2.F L ASAFWAL, JUDICIAL MEMBER

*

In thiz 0A {filed u/s 1% of the Administrative Tribunals Bct, ths
applicant hasz prayed to omash and set azide the imguiry report and
proceedings of inguiry and a direction to the respondents not o proczed on

such an inquiry report to secure the end of justice.

- . . . - et . report . .
2 In rief, the applicent by thiz O& has challenged thelgeuﬁz of inmiry
officer on the groand that the ipmiry oificer while conducting ingiry has

not foll-zwed che procedurs tiles and thaie has been fragrant violation of

principlez of natural justice while condacting the inmuivy.

3. Feply was filed. 1In the ieply it hasg been statsd that the applizant
was free to challznje the crder of the disciplinary authority passed on euch

an inquiry report and the order of appellate auchority passed on appsal, if
the applicant iz feeling aggrizved by the zamz. Therefore, this application
has keen iiled hkefore chie Tribunal without  exhavsting the remadizs
available to the applicant and the applicant has o case Lo interferznce by
this Trikunal at this stage. Therefcrs, prayer has besn made to dismiss

this OA having no merits.
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4. Rejoinder has alsc keen filed, which is on record.
5. In this CA, vide order Sated 16.10.9% rhia Tribunal pazsed an intarim

order and directed respondant o .l to maintain status-quo in respect of
disciplinary injquiry till the next Jdate and the interim order was sxtended
till today.

6. Heard the learned ccunsel fcr the parties and alsc parused the whole
record.
7. The settled legal positicn iz that ingquiry repert iz heing anbmitted

before the disciplinary authority who, after application of mind, is taking
the decision for impcsing/not impesing any penalty, a3z provided under the
_rules, after giving an opportuhity to the delinguent to show-canse, by
sugplying the copy of the ipjuiry report. If the delinjuent feels agariesved
© the order of the disciplinary authority, he may challenge the =ame by way
f appeal and if again he fesls aggriéved with the order of the appellate

wthority, he can challerge bkoth the <rders by way of an Original

ayplicaticn kefore the Trikunal. In thiz OA, the agplicant has approached
Jhis Tribunal without exhauvsting the remedies available to him. Therefore,
we have no opticn except to diamiss thiz OB at thiz stage. If the applicant
feels aggrieved by the repcrt of the ingivy officer, he can raise all tha
cbjections before the disciplinary anthority and if again he feels aggrisved

by the order of the disciplinary authority, he can raize that in appeal and

SO One.
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*\% ‘ Se We, therefore, diemiss thiz OA with no <rdar as to oofts . and the
o L . . . . ,
, . sinterim crder izsued by this Tribunal stands vacated.
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(S.BAPU) (&.F..ACARWAL)
MEMBER (A) MEMBER (J)
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